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1219 hrs,
ESTIMATES COMMITTEE
NINTH REPORT AND MINUTES

SHRI S. B. P. PATTABHI RAMA
RAO (Rajahmundry): I beg to
present the Ninth Report (Hindi and
English versions) of the Estimates
Committee on the Ministry of Finance
(Department of Revenue) -- Income-
Tax Department and Minutes of the

sittings of the Committee relating
thereto,
———

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REFPORTED UNEARTHING OF A COAL RACKEyp
IN BIHAR

MR. SPEAKER: Shri Ram Vilas
Paswan. Absent. Shri AL K. Roy.
Absent. Shri Nawal Kishore Sharma.
Absent,
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(Interruptions)
SHRI HARIKESH BAHADUR (Gor-
akhpur): We have a right to speak.

MR. SPEAKER : All hon. Members
are my esteemed friends and collea-
gues and I am their servant.

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK=-
RAM MAHAJAN) Sir, I have to in-
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form the Hosue that raids were con-
ducted by the C.B.I, Ranchi\ from
December, 1979 to February, 1980 and
three cases were registered by them
for investigation into alleged release
of a huge quantity of hard coke in
favour of non-existing and fictitious
firms on the basis of forged delivery
ordeis. According to the investiga-
tions so far carried out by the C.B.L,
a number of persons including three
officers of CIL, are suspected to be
involved in these three cases. Some
of the suspects have already been
arrested. Shri T. P. Sinha alias Guru
suspected to be the ring leader of the
gang of coal racketeers was arrested
on 6.4.1981 and he is still in judicial
custody.
12.21 hrs.
[Mr, DepuTy-SPEARER in the Chair]
2. The modus operandi adopted by
the accused persons in these cases was
that they submitted the release orders
to the Sales Departments of the Coal
Companies along with the requisite
Bank drafts. They forged the signa-
tures of the State Government offi~
cials and also forged the authorisation
letters requesting therein to issue
delivery orders on behalf of a parti-
cular firm to a particular middle man.
The signatures on the authorisation
letter on behalf of non-existing firms
were made by the accused persons in
different assumed names both in the
capacity of proprietor ag well as the
middle man|authorised representative.
They lifted hard coke from the colli-
concerned and sold the same in
the black market at a premiium price.
As already pointed out, investiga-
tions are still going on and full facts
in regard to this matter would be
known after C.B.I. completes investi-
gations in all the three cases.
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THE MINISTER OF ENERGY
(SHRI A. B. AL GHANI KHAN
CHAUDHURI): When we took over
in January, 1980 I found that there
had been no distribution policy for
coal. What was being done 1ill then
was a carry over of the prenationali-
sation days, in which the entire ass-
essment of the demand of coal was
made by the Railways. This assess-
ment by the Railways was artificial
in the sense that it was done on the
basis of the wagons that were avail-
able for loading of coal and did not
really take inlo consideration the
real demand. This had, therefore,
created artificial scarcity of coal con-
sequently leading 1o increase in pri-
ces. This artificial scarcity had also
created mafias of gangsters,

SHRI INDRAJIT GUPTA  (Basir-
hat) : This is a very serious reflection
on the Railway Ministry. If one min-
ister is allowed to make this kind of
insinuation and  aspersion against
another sister Ministry I do not know
what will happen,

. PROF]. MADHU DANDAVATE : So
ong as lie does not criticise the Prim
Minister he is safe. © ¢
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SHRI A. B. A, GHAN; KHAN
CHAUDHURI: You can draw your
own inference. But I am telling the
prevailing state of affairs.

PROF, MADHU DANDAVATE: The
allegation may be correct but the
point is whether he can say that.

SHRI VIKRAM MAHAJAN: This
was in January, 1980 just after the
nationalisation,

SHRI A. B. A. GHANI KHAN
CHAUDHURI: There are two aspects
of this. What is the production of
coal? There was not enough produc-
tion and with that production, they
could not meet the requirements of
the country. And there was trans-
port bottleneck. Till today, we have
not been able to do away with the

transport bottleneck but definitely,
it has increased a lot.

MR. DEPUTY-SPEAKER: Bottle-
neck?

SHRI A. B. A. GHANI KHAN

CHAUDHURI: Transport,

SHRI VIKRAM MAHAJAN: Trans-
port has improved,

SHRI A. B. AL GHANI KHAN
CHAUDHURI: Even today, Delhi s
not getting to the extent of 1500 wa-
gons which are required by the Cosl
India. If we would have got this, I
think, Mr. Deputy-Speaker, Sir......

PROF, MADHU DANDAVATE: It
is irrelevant.

MR. DEPUTY-SPEAKER: He is
replying to Mr, Rawat.

SHRI A. B. A. GHANI KHAN
CHAUDHURI....We would have
flooded the market with coal. There
is no doubt about it. Now we have
put different types ang varieties of
coal on free sale. I think this free
sale will do away with g lot of corru-
ption. We have given to the buyers
the places where certain types and
qualities of coal would be available
to him without any permit. He need
not go anywhere else. At the same
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time, we are seeking the help of the
State Government, We inform them
the dectails of the people who are
taking coal under the free sale system,
This is the position with regard to in-
ferior type of coal.

So far as superior type of coal is
concerned, we want that this should
be made available to the actual con-
sumers, who require such grades of
coal for technical reasons on an ad
hoc basis. We have decided that in
such cases coal should be allotted to
the genuine users of coal. He should
file an affidavit, furnishing the delails
of the requirements, the sales tax
registration number ete. together witi
the security deposit. In this way, it
will be ensured that the genuine con-
sumers are not put to any hardship.
At the same time, in the case of those
who file false affidavils, legal pro-
ceedings would be taken so that there
cannot be any bogus purchases. We
want to fight against corruption in this
way. Here I want 1o see the co-oper-
ation of the members of the opposi-
tion. It is serious matter and so all
of us concerned should try to combat
this corruption.

In this particular case, the CBI en-
quiry is still in progress. On receipt
of the romplete report, we will de-
cide on what action is to be taken.
I can assure the House that we will
not spare anybody, however big that
guy may be,

PROF. MADHU DANDAVATE
(Rajapur): Sir, in reply t, the Cal-
ling Attention Notice that we have
tabled, we had one statement from the
Minister of State for Energy and now
there is another statement by the Min-
ister of Energy. I do not know how
he anticipated the questions that were
going to be asked by one of the
Members. Anyway, 1 will revert to
the first statement that has been read
over here.

Firstly, let me complain that this is
a very cursory statement, and I have
a sspicion that probably, instead of
collecting information from the Gov-

(CA)

ernment sources, only stray material
has been collected from newspapers
and placed before the Hosue. There-
fore, ] would like to ask specific ques~
tions about the original subject of the
Calling Attention Notice. To remund
the Hosues and to remind ithe Minister
I would like to tell you, Sir, that the
subject matter of the Calling Atten-
tion was “the reported unearthing of
a big coal rackei in Bihar and arrest
at Dhanbad of a person suspected to
be the ring leader of a gang of coal
racketeers”, I will now revert to the
original Calling Attention Notice and
I will ask specific guestions.

Is it not a fact that on 6th April
1981 one Shri T. P, Sinha was arrcsted
at Dhanbad Railway Slation? He had
come from Calcutta. Are the Gov-
ernment aware of the fact that this
person, in the course of the last two
years, is supposed to have amassed
wealth to the tune of Rs, 5§ crores
through a chain of fictitious agencies
that he has already set up in various
coal fields? I would also like to know
from the hon Minister whether it is
a fact that the modus operandi of
Shri Sinha, as he himself admitted in
his statement, was to forge the deli-
very or rclease order in the names of
some fictitious persons or in the names
of fictitious firms and collect coal and
try to sell that coal in the blackmar-
ket, and through this mondus operandi
he has tried to collect wealth, and
that wealth accumulated in two years
to the tune of Rs. 5 crores. I also
want to know whether it is a fact that
as it has appeared in the press some
top officials of the Bharat Coking
Coal Limited and also the Central
Coal Fields Limited were involved in
this racket. Sir, I do not want to
make mention of any name. 1 only
want to make a query as to whether
this particular aspect is being in-
quired into when the CBI inquiry has
mlready been insiituted and whethor
all precautions are taken to see that
the records which are maintained in
the office are not at all tampered
with when the CBI investigation will
go ahead unhampered. Is it a fact or
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not that only g few days back the CBT
had arresteq 17 persong who ere
Singh’s associates including two BCCL
officials and is it not a surprising thing
that out of the 17 persons who were
arrested, 10 have already escaped?
I would like to have a specific reply
on this. And these 17 persons also
include 2 BCCL officials and I would
+like to know whether out of the 17,
ten have already escaped.

MR. DEPUTY-SPEAKER: Escaped
cut of India or are they in India?

PROF, MADHU DANDAVATE :
They have escaped. In this space age,
they might have also escaped from
the gravitalional pull of the earth, if
they have escape velocity.

I would also like to know from the
bon. Minister that since the entire
Call Attention notice is about mal-
practices committed by a particular
individual, whether it is not a fact
that Mr. Singh who is also called
‘Guru’ -- I do not know whose Guru
he is -~ got a job in the railways. And
is it not a fact that he wa s sacked
again after being convicted for pic-
king a wagon and stealing costly mat-
erials of the railways. I would like
to know whether it is a fact or noi.
I also want to know from the hon.
Minister whether it is g fact or not
that later on, after ihis malpractice,
after he was removed from the rail-
ways when Mr, Singh was working
as a canteen sunervisor for the Durga-
pur Steel Plant, he was caught for-
ging documents and vouchers and also
whether there is any evidence and
whether the investigations are procee-
ding on proper lines so that all these
aspects are properly covered. I would
also like to know whether after being
dismissed he is allegedly supposed to
have forged documents to secure a
job in the Eastern Coalfields Limited,
that is, ECI. He prepared certain
forged documents, forged recommen-
dations, and I would like to know
from the hon. Minister whether with
the help of those documents he was
able to secure a job in the Eastern
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Coalfields Limited. Also, I would
like to know from him whether he was
able to sct up a number of puppet
agencies and he showed that he was
the Managing Director of one promin-
ent firm and on behalf of that particu-
lar firm whether he sent a number of
letters and communications and tried
to secure coal for a particular firm
and thenn sold it in the blackmarket.
I would like to know whether it is
a fact....

MR. DEPUTY-SPEAKER: On one
question, now you are in (i) in the
(a), (b), (c) order. So, put the ques-
tions. That is what 1 want to tell
you.

PROF. MADHU DANDAVATE:
There ig g simple sentence and there
is a compound sentence. It is a ques-
tion in a compound form. You treat
it that way.

I would like to know from the hon,
Mipister whether it i a fact or not
that thig Mr, Singh had printed a num-
ber of letter-heads in his name in the
name of 100 firms. I want to ask
specifically—I am giving you the num-
ber—whether it ig a fact that he had
prepared letter-heads for 100 flrms
and he was entering into correspon-
dence with various departments of
the Government on behalf of the 100
firms and whether on behalf of the
100 firms he applied to the BCCL and
CIL for hard coke release and deli-
very orders. I would like to have an
auswer to this specific question.

I would also like to know, was the
gang with which he was connected.
in active connivance with some of
the officials who allegedly forged
delivery orders? Signatures of senior
officers and recommendation letters
from West Bengal were also forged.
He not only forged 1letters of those
connected with the Central Govern=-
ment but forged certain letters in the
name of West Bengal Government
offifficials also. I woud like to know
whether that aspect is correct.
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Lastly I would like to ask one
question which is on a very delicate
matter. When the house of Singh's
fiance at Calcutta was raided, the
police recovered jwellery worth Rs.
20 lakhs and hard cash Rs. 1.53 lakhs
from that place. I do not know the
name of that fiance I cannot quote
the name. Probably the hon. Minis-
ter might be knowing. If he knows
that, he can reveal that. No defama-
tory remarks have been ed. 1
have not mentioned the name. There-
fore, I do not attract 353. I am,
therefore, not required to give any
notice. Is it a fact that fiance was
caught at Calcutta? The amount as
mentioned by me of jewellery and
cash wag caught hold of. If those
activities were going on under forged
signatures, under false documents.
under fictitious names and under
fictitious firms, what concrete steps
are being taken to see that such mal-
practices are avoided in future and
for past conduct, penal punishment is
given to those who are found guilty.

SHRI A. B. A. GHANI KHAN
CHAUDHURI: I have already ex-
plaineq that sometimes system is res-
ponsible for making a man corrupt.
Public Distribution system is wonder-
ful if it is an bhonest one. If it is in-
efficient. it is not honest, then it is
worse than the open market system.
We have to change the entire system.
I have read the whole thing to you
which probably sounded to you as
quite irrelevant. But it is not frrele-
vant in the sense that we are serious-
1y trving to combat this sort of thing
about which you have mentioned. I
think we can o¢nly combat if we change
the entire system and we are deter-

minéd to change the system ...
{Interruptions)
PROF. MADHU DANDAVATE:

Let me intervene. The subject mat-
ter of Call Attention Notice ...

SHRI A. B. A. GHANI KHAN
CHAUDHURI: T am coming.

PROF. MADHU DANDAVATE:
:_[t is specific. Call Attention Notice
is gbout the malpractice committed by

(ca)

a particular individual I would
like to get an answer to that rather
than the general policy sermons.

SHRI A. B. A. GHANI KHAN
CHAUDHURI: There are twg aspects.
One aspect is about the said system.
The hon. Member has mentioned about
the various offences that the parti-
cular man has committed. That total
report is not with us. I am afraid, I
cannot tell a, b, ¢, d, e. f, g, h, because
the total report has not been ...
(Interruptions)

Unless the total report reaches us,
we cannot say anything. But I can
assure you on behalf of the Govern-
ment that we will not spare anybody.
I can gssure that to the House. But
unless the Report comes. who are the
offenders who have done gll this, who
are the officers who are conniving
with these peaple, we cannot punish
them. We must know all this before
punishing somebody.

FROF. MADHU DANDAVATE:
You must protect the Members of this
House. Calling Attention Notice has
been admitted by the Speaker. So, he
has accepted the prima facie case that
there are certain malpractices and on
that certain reply must come. If this
is the statement that the hon. Minis-
ter is going to make. I think he could
have got up and made a statement--

‘the matter is under consideration
and, therefore, my “statement is
over’ . (Interruptions)

MR. DEPUTY-SPEAKER: You wi!l
not be satisfieg because you have put
So manv questions even in the Cal-
ling Attent'on. In the reply as given,
by the Government it has been made
very clear—

“As already pointed out, investi-
gations are still going on and full
facts in regard to this matter would
be known afier C.B.I. completes

investigations in all the three cases”

That is why in a general nature he
hag stated. “We are not afraid of any-
body; stringent action would be
taken.” Because you asked me, T
say. I am satisfled with the reply.
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PROF. MADHU DANDAVATE:
Your satisfaction is very easy.

e —

12.45 hrs.

STATEMENT RE: SETTING UP OF

A COMMISSION FOR A HIGH

COURT BENCH IN WESTERN UTTAR,
PRADESH

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
P. SHIV SHANKAR): Mr Speaker,
Sir, Demands have been made from
time to time for establishment of a
Bench of the Allahabad High Court
in western Uttar Pradesh. Various
authorities have expressed different
views from time to time. A large
number of representations continue to
be received from different sections.
Different locations for the Bench are
also suggested. The State Govern-
ment have recently recommended the
establishment of a Bench to cater to
the needs of the western districts of
Uttar Pradesh compriseq in the Com-
missioner’s Divisions of Garhwal,
Meerut, Agra, Moradabad, Bareilly
and Kumaon and left the decision
about the seat of the proposed Bench
to the Government of India. The
State Government have requested for
legislation on the subject. They have
further requested the Government of
India to look into the matter from all
aspects and take mecessary action.
On 23r4d Mareh, 1981 in response to a
Calling Attention Motion, I hag stated
in this House that the matter was
engaging (he attention of the Govern-
ment.

As the matter needs detailed exa-
mination from all angles, the Gov-
ernment of India have decided to set
up a three-member Commission to
consider all gspects arising out of the,
demand for the constitution of a
Bench for the western districts of
Uttar Pradesh and the various aspects
of the recommendation made by the
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State Government. The names of the
memberg of the Commission will be
gnnounced very soon.

The Commission will submit its
report within six months of the date
of ils appointment. It will devise its
own procedures .n the discharge of its
functions.

I hope the setting up of this Com-
mission will be welcomed by all the
Members of the House, I take this
opportunity to make an appeal to all
concerned to extend full co-operation
to the Commission ang withdraw all
agilational approach.

(Interruptions)*
MR. DEPUTY-SPEAKER: No dis-
cussion; nothing will go on record.

(Interruptions) *

MR. DEPUTY-SPEAKER: This will
not go on record. I am not permit-
ting.

1247 hrs,

STATEMENT RE:
PRICES

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION AND CIVIL
SUPPLIES {RAO BIRENDRA SINGH);
Sir, I rise to make a statement on
vanaspati prices.

2. Government had viewed with
grave concern the rise in the vanaspati
prices in the recent past, A series of
discussions was held by the Ministry
of Civil Supplies with the two associa-
tions of vanaspati manufacturers, I
am glad to inform the House that in &
meeting with me held on the 11th
April, 1981, the representatives of the
vanaspatli manufacturers’ associations
have agree to announce and observe
voluntary price-restraint by the indus-
try, to sell vanaspati at an ex-factory
price not exceeding Rs. 192/—for a tin
of 16.5 Kgs, inclusive of excise duty.
The price of small packs would be
suitable refixed. The representatives
of the two associations have also been

VANASPATI

*Not recorded.



